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l
GOVERNMENT OF 1NDI$
CENTRAL BOARD OF DIRECT TAXES

NEW DELHI:OATED|THE 19th June, 1979,

NOTIFICATION
INCOME™TEX

No'.2887 (F.No,187/24/79-IT(AI): In exercise of the pouers conferred
by sub=section (1) of Sectiom 121 of the|lncome-tax Act, 1961 (43 of
1961) and in partial modification of its|previous Notification No,674
(FeNO.187/2/74~IT(AI1) dated 20th J¥Wly, 1474 the Central Board of
Direct Taxes, New Delhi hersby directs that:

after the entry No.23 appearing in columb
tlo'e3 against [S.NoW158(MP.II) of the above
Notification|the fecllowing shall be added

No's 24 Income-tax Officer,
Special Investigation Circle~I,
Raipuri

No, 25 Inqome-tax Officer, Special
' Investigation Circle-~1I,
Jatialpur.

Sd/ -
( J.P+SHARMA )
DIRECTOR, CENTRAL BOUARD OF DIRECT TAXES

To

The Manager,

Government of India Press,

Ring Road, Mayapuri Industrial Area,
{Near Rajouri Garden], New Celhil,

N T

Capy toi-

T. All Commissioners of Incama~tax, | )

2. Directors of Ins,(IT)/(R&S)/(P&PR)/(Inv.), .Neu Dalhi.

3. Director of D0&M Services ( Income-tax, |Ist Floor, Aiwan-e-Ghalib,

Mata Sundri Lane, New Delhi {5 copies).

&, ALl Dfficer & Sscticns of I.T.Sing DF|'BB.D.T0, New Delhi,

S5, Comptroller & Auditor General of Indial, New Delhi (20 copies).

6. Bulletin Sec, of Dte. of Inse(R&P), New Delhi (5 copies).

7. Director of Training, IRS(Direct Taxes), Staff College, Nagpur
(5 copiesg.

B, Shri [@.B.Rao, Joint Secretary, Ministry of Law, Justice and

Company Affairs (Department of Legal Affalirs), New Delhi,

9. The Chief Contraller of Accounts, C.B.D.T.,, H=Block, Vikas Bhauan,

New Delhi. Sd/"'

JORISE FOR ISSUE _ S ( JeP.SHARMA )

MzcSor vocroaun: DIRECTUR, CENTRAL BOARD OF DIRECT TAXES
{ H.D.SHARMA )
ASSTT. DIRECTOR OF INSPECTION(RS&P)} No.CC/IT(QAI)/2762/899/RSP/79
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1 e 2 & 3
Commiscioner 1.Conpanies Circle I,II,I3I,
(Apneal s) IV an¢ V, Coimbatore,
Coimbatore, 2.Ciby Circle I, Coimbibore

.Cotackkund Circle(all sections)
.Pollachli Circle(all sections)
5.8pecial Survey Circle
{ Coinbeotore(liev circle
formed with effect fron

6.10.79) B
6,City Circle II, CornbatJre Lo Co
7.Salary ulrclu, Coimbatore (Assessment)

8.Erode Circle(all sections) Coimbatore,
g.Tirupur Circle !
10, Cecimbatore Circle i
11.5pecinl Survey Circle,
Coimbatorec(EBrstwhile ulrcles)
t2.Circle I, Coimbatore

1& .Circle II Coimbatore. I1.4.C,

Salen Cirele (Assessment)
15 Companies Circle, Salem Salenm.
16,Circle I, Salem :

17.Circle 11, Salem !

18 Krlshraglrl Circle

This potificatlon shall teke offect fram§25.6.1979.
é

é}ﬁ%y~hﬂ?\aif\h ’
(‘S K, Bhatnagar) :
ect Taxes

Under. Secrevary, Central Bdard of Di
wpy to: |

1. The ‘Comissioner of Income-tax, Tamil NaduoI Madras alongwith

- 25 spare copies.

2, The Registrar, fincome-~-tax &ppellate Trlbunal, Bombay,
. A.D,I,(R.8.& P) ( Bulletin)iy New Delhi - 5 copies,

a. mﬂ-VI Saction/E, D, Section. : :

e

ecrotary
Gentr'al BOarJ of Direct Ta.xes
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(1)a11 Gdzatted and non=
Gazetted employees of the
G . of WeB. and eof the
ral Govt, posted in
Ciwil District of
paiguri and all pens+
ioners of the said Govt,
domiciled in the said
. district, whose annual

Salary cor pensions, as |
the chse, many be exceeded
the maximum amount not
changeable to I.T.under
the law for the time being
inforce or being lass thhn
thet amount has for some
reasons been subjected to
deduction of tax at source.

Gazetted and none
ed employees of the
« Of WsB% and of the
ral Govt,. posted in
istrict of Cooch Bes
har and all pensioners of
the scid Govt, domiciled|
in the said District, who-

A T e S Sl e e

I.Tu0.,
Beliard,
Jalpndguri

. e
doow

Do bD Do

Do po po

I‘OTIGO:B ,
Coocim
Bieihar

se annual Salary or pens%ons,

as the case may be excces
ded the maximum amount net
chargeable to I.T,under
the law for the time beipng
inforce or being less than
that amount has for some
reason becn subjected to}

deduction of tax at source.

(Lii)All Gozetted and nog
Gazetted employees of tha
GOU‘b. Df' U.B‘Q ﬂnd‘ GF the
Central Govt, posted in
Districts of West Dir
and Maldak and all
ioners of the said
Govis. domiciled in the
aid Dists., whose annual
galary or pensions, as the
casc may be exceesdad the
maximum amount npot charge

I
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able to I.T. upder tho l#u

for the time being in POﬁcc

1.T.0. Do - Do

Maldaha
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or being less than
that amount has for
some reason been sub=-
jected tc deduction of
tax at sourcel

(iv)All Gazetted and non- I.TW0, DO
Gezetted employees of the B=-Ward,
Govtes of WeB, and of the Darjeeling

Central Goyt. posted in
any Civil ube~division of
the Distt.-Darjecling eXw
cluding Siliguri and all
pensioners of the said
Govts, domiciled in the
sald territory whose ann=-
ual salary or pensions, as
the case may bey, exceeded
the maximum amount not
chargeable to I.7T% under
the law for the time be~
ing in force or being less
than that amount has for
same reason been subjected to
deduction of tax at source,

(v)All Gazetted and non- I.T.Ou Do
Gazetted employees of D=llard,
the Covi, of W.3, and Siliguri

of the Central Govt,

posted in the Civil Sub-
division of Siliguri in

the Dist, of Darjeeling

and all pensionars of the
said Govts, domiciled ip the
s~aid territory whoss annual
Salary cr pensions, as tha
case may be sxceesded the
maximum amount not charge
gable to l.Te.under the lau
for the fimg being in force
or being l#ss than that
amount has for samo reason bean ..
subjocted to daduction to
tax at sources

(vi)All Gazetted and non= I.Tels, DG
Gazetted omployess af Ghe A=Ward,
Govt. of We.B, and of the Murshidabad

Central CGovt, posted in the
Civil Dist. of Murshidabad and
all pensicners of the said
Govts, domiciled in the said
Dist, whose annual Salary or
pensiocns, as the case may be
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